ACT No. xxm OF 194?

[PASSED By THR INDIAN LEGISLATUHE] :
(Roceived the assent of the Governor General on the 18th. Apr&t ‘194’? Y
'An Act turther. to amentl the Reserve Banlk of India Act 1934,

HEREAS it is expedient further to amend the Reserve Bank
w of India Aot, 1934, for the purposes herema,f’oer appeatmg of 193¢

It is hereby enacted as follows :—

1. This Act T may be called the Reserve Bauk of Inds& {Socond Shcet title
Amendment) Act, 1947,

9. Tn sootion 2 of the Reserve Bank of Tndia Act, 1034 (herein. Amendment of

ter referred to asthe said Act), after clause (b) the following clause g?:}ofggé Ack
shall be inserted, namely :—

- (bb) “foreignexchange” hasthe same meaning oe in the Forelgn
Exchange Regulatxon Act, 1047 VII of 1847~

8. In section 17 of<the said Act,— Amendiment of

geotion 37 Aot 11
{a) to sub-clause {z) of clause (IF) the Wards “ayof 1084

: forelgn exchange’ shall be added ;

(b) to clause (12) the words “and forsige exchangs®
shall be added ; ’

{c) after clause (72) the followmg clguge shall te insert«
ed, namely :~

“(I24) the purchase and ssle of seouritios {ssued .

¢ by the Government of any cotmtry outside India and
. expressed to be payable in a foreign currency, being
. in the case of purchase by the Bank, securities matur-

" ing within & period of ten years from the d&te of
purchase ;” ;

(@) for clause (13) the following olause ghall be - substi.
tuted namely ;- -

i e

“(13) the openmg of an account with or the
making of an agency agreement with, and the acting as
agent or correspondent of, a bank mcorporated in any
country outside India or the principal currengy author-
ity of'any country under the law for the time bein,
in force in that country orany internaticnal ba:
“formed by such principal currency authomtxes, and
the investing of the funds. of the Bank in the shares -
of any such international banlk ; . ’

For sections 40 and 41 of the said Act, the followlng section Substitution of
a,ll be subatl’outed namely — new section for

" sections 40 and

41, Aot I of
1934 .

¢ 40. The Bank shall sell to or buy from any authorised per- : ’”‘?"”‘ctmﬁs in

son who makes a demand in that behalf at its office in Bom- 7 o ¢ ongo.

bay, Caloutta, Delhi or’Madras, foreign exohange at such.

ratep of exchange and on such conditions as the Central -

Governmeit may from time to time by genaral or spscml

Price anng 1 or 134,
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2 Reserve Bank of India (Second Amendment) = [Aof gxmt oF 104 -
~ order determine, having regard so far as rates of xchange

are concerned to lts obligations to the International

.- Monetary Fund :
Provided that no person shall be entitled to demand to
‘buy or sell foreign exchange of & value less than two lakhs
of rupees.
Explanation.—In this section “authorised person”
means a person who is entitled by or under the Foveign

VIIof 1947 . .~ Exchange Regulation Act, 1947, to buy, or as the case may
' ' o be, sell, the foreign exchange to which his demand relates’.
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